353 Constitution
(Amendment) Bill

- ““That leave be granted to intro-
duce a Bill to provide for reser”
vation of posts in Government

\ gervices and seats in educational
institutions for persons belonging
to economically weaker section of

people.”

Th - motion was adopted.

[Translarion]

SHRI RAM NAGINA MISHRA: I
introduce the Bill.

[E S

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new part 1XA)

[ Engilsh]

SHRIS. M. BHATTAM (Visakha-
patnam) : I beg to move for leavs to
introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY SPEAKER : The ques-
tion is ¢

“That leave be graunted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI S M. BHATTAM : I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of New Article 4714)

[ English)

SHRI DIGVIJAY SINH (Surendra-
nagar) : I begto move for leave to

—
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Consiitution 384
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introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY SPEAKER : The
question is :

“That leave b= granted to intro-

duce a Bill further to amerd the
Constitation of India.”

The motion was adopted.

R e —

SHRI DIGVIJAY SINH : I intro~
duce the Bill.

MINIMUM WAGES (AMENDMENT)
BILL*

(Amendment of Section 2 ere.)
[English)]

SHRI AJOY BISWAS (Tripura
West) : 1 beg to move for leave to in”
troduce a Bill further to amend the
Mipimum Wages Act, 1948,

MR. DEPUTY
guestion is :

SPEAKER : The -

“That lsave be granted to intro-
duce a Biil further to amend the Mini.
mum Wages Act, 1948.,”

The motion was adopted.

SHRI AJOY BISWAS : I Yintroduce
the Bill.

— . ——

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 244, etc.)
[English]

SHRI PIYUS TIRAKY (Alipurduar) :
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